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CCP Nob435/92 in Date of decision: 2 .04 .93 .
OA No .-1335/89

Sh.S.e.Oixit —„ Petitioner

- v/s ,

3h .P'lasihuzzaman,
Sscrataryj
Railuay Board,
Neu Delhi & anr, Respondents

s

CORAM:- THE HON'BLE m.JUSTICE V.3 .PALI r'nTH,CHAl RMAN
THE HON'BLE f1R,B.N.DHCUNDIYALjriEnBER(A)

For the Petitioner — - Sh:. .R'.K .Kamal,Counsel.
For the Respondents —Sh ,P .3 .Mahendru jCoanssl,

ORDERiORAL)

(BY HON'BLE TO .JUSTICE U.3 .PlALI HATH^CHAI Rmw)

Respondents have filed a reply stating'that

the judgemsnt of the Tribunal has since been complied

with and the amounts duajj-he petitioner'in respect of

revised p8nsion,difference of Esvised pensioHj

difference of revised commutation valuejdifference

-of DCRG and difference of leave encashment, have been

paid to him. This shows the judgement has been

duly complied uith . If the petitioner has any

grievance in rsgard to the accuracy of the calculations

made, it is open to him to mate a representation

on receipt of which the authorities shall examine

the same and pass appropriate orders . Uith these

observations, this CCP stands disposed of. Notice

of contempt; is discharged . ^
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